| TEM NO 36 COURT NO. 5 SECTI ON Xl

SUPREMECOURTOFI NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (C No(s). 37457/2013

(Arising out of inmpugned final judgnment and order dated 26/09/2013
in CMAP 25957/ 2013 passed by the H gh Court OF Judicature At

Al | ahabad)

M S KROM AGRO FOODS P. LTD. Petitioner(s)
VERSUS

STATE OF U. P. Respondent ( s)

(Wth appln. (s) for intervention and perm ssion to raise addl.
grounds and file addl. docunent and prayer for interimrelief)

Date : 03/07/2014 This petition was called on for hearing today.

CORAM : HON BLE MR JUSTICE ANIL R DAVE
HON BLE MR JUSTI CE VI KRAMAJI T SEN

For Petitioner(s) M. Hemant Manjani, Adv.
For Ms. Binu Tanta, Adv.

For Intervention M. Sanj eev Agarwal, Adv.
M. Ekansh Agarwal, Adv.

For Respondent (s) M. Vibhu Tiwari, Adv.
For M. Ravi Prakash Mehrotra, Adv.

M. Amit Kumar, Adv.
Ms. Pyoli, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Counter Affidavit be filed within tw weeks.
Rej oi nder Affidavit, if any, be filed within four weeks
thereafter. Li st on 05.09. 2014.

Signature Not Verified
Ad-interimrelief, granted on 11.04.2014, shall continue
Digitally signed by

till then.
Jayant Kumar Arora
Dat e: 2014.07.05
10:56: 00 I ST
Reason:

(Jayant Kumar Arora) (Sneh Bal a Mehra)
Sr. P. A Assi stant Regi strar



